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Shri Bidya Bhushan Bd. Singh

Shri M,L.Paswan, Registrar I/c

The learned counsel for the applicant is
absent. No defect,'EEtition is in order. List on
9.8.96 before the Hon'ble Bench for admission.

( M.L.Paswan )
Registrar I/c

Counsel for the applicant : Shri N.P.Sinha.
Heard shri N.P.Sinha, learned counsel

for tbe applicant, Issue notice to the respondents.

'¥y;p to file their reply within four weeks from now.
'/ .
évdo/’gw‘ List this case on 23.09.1996 for ) R
: g admission. VIR -
A \ h~¥~f «z£i><jlzﬁﬁff§—'*’
(N.K.verma) (A.v.Harigasan)
Member (A) vVice-Chairman (J)

9

o

s/-

3./ 23.9,96.

None for the applicént._
Shri S.N, Tiuary? the céunéel for the private ra;pon&ants«
Shri S.N. Tiwary prays for time to file W/S on bshalf of
_prﬁvgta respondent . Two ueeké‘s time is allowed. Rejoinder, N
if any, may be Piled within ons wesk thersafter. List this casa
on 15.11.96 before D?w Réaistrar for complstion

| —
“(Qjéif;;ﬁai”'”’//

Men ber (A)

of plesadings.

QO
WNL
(VeNe.Mehrotra)
Vice-chairman
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6/27,1.1¢97
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None for the applicant,
shri K.P.Mishra, learned counsel for the ’
priﬁdte reSpondeht is present; W/s has not been E%g?t‘
filed, List on 16,12.1996 for W/s. ﬁgw' -

(M.L.Paswan)
Registrar I/C

The karned counsel for the @pplicant Mr.

I.D.Prasad is present. None for the official

‘respondents. Mr. S.N,Tiwari appears for the private %

respondent no.7.'W/s ha@s not been filed, Put up on

( M L.Paswan-) .
Registrar I/c- -

27,1, 1997 for filing W/s,

S

" None for the applicent, Nobody appecrs

for the official respondents, Shri S.N. Tiwdri, ..
- le2rned counsel dppeérs for the private respondent

no.7. W/s hés not been filed. Put ﬁp.on

$26.2,1997]

for filing W/s as a last chance, .
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7./ 26.2.97. None for the applicant. Shri K.P. Miehea, the proxy
counsel to Shri S.N.* Tiwary appears foar the private
respondents. W/S has not yet been filed, though sufficient
time was given therefor. In the circumstances, letlthe case

be placed before the Hon'ble Bench on 5.3.27 for direction.

A

R = = v

Yces/ o - ‘ (S.P. Slnha)
Dy. Registrar I/C.

8;k 5.3.97¢ ' On the request made oﬁ behalf of the learned
counsel for the respondents, four weeks further .

time is allowsed for filing W/S. Rejoinder, if any,

may be filed within two ueeks‘therea%ter.—List it

on 13.5.37 before the Registrar I/C for completion

of pléadihgs: . /ﬁ

2. The name of Shri Lalit Kishore, the Addl. Standis

counsel for the resbondents be alsoc printed on the

L ' cause list. . ] . e \V; :
. P . - - L)
Ry ' ' L. . ok - - '\/N\I\/

/c85/ . (S.Ra Adee) . (V.N. Mehrotra)
Member (A) - , : Vice~-chairman
\1@a§ 75.1997 The karned counsel for the applicant is

., present, None for the respondents. No W/s has yet
been filed though sufficient timé was given -~
therefore.by the Hon'ble Bench vide order no.g dted
5 3. 1997 In the 01rcumStances, let it be agzin llsted
before the Hon‘ble Bench for direction 27.5.1997. T~

( sP—S’K |

MBS . . f" . : f - "Dy.RegiStrar 1/c
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Shri I.u.Prasad, counsel for the applicart. : *
Shri S.n.liwary, counsel for the pvt.responde,n&f\.\*r
W/s not filed so far. O6n the request m'agie by
! shri “+N,Tiwary, four weeks further time is alloweu for
filing W/s. Rejoinder may be filed within three weeks
‘. . . thereafter, . - - = .
| List on 30,07.1997 for dimction. \}JV
WP

k c T ‘ (V.N.Mehrotra)

sk |l S SO . | ViceChairmn
11/30.57.97 I | "Shfi’S.lﬁ.'l"iwaxy, represﬁnting respondent no. 7

prays,f for further time to file reply. Allowed four weeks
! time. Rejoinder may be filed within two weeks thereafter.
. . List on 18.09,1997 for direction. \\' ®

i . : (V.N.Mehrotra)-
L A _ . . o vlce—Jha;eran'

'12/18;09‘.97 " W/s has not been filed so far. Four weeks

t -+ " *further time is allowea for the same. Rejoinaer may be K
filed within two weeks thereafter, )

List on 24,11.,1997 for airectio%\

(V.N.Mehrotra) |
| SKT Vice-Chairman

13//.4 11,97 Shri I.”.Prasad, ®©unsel for the applicant, _
; Shri S.N.Tiwary, counsel for the pvt, respondent.: \
S\X W/s has not been filed so far, Four weeks fuJ'
time is allowed for the same. Rejoinder, if: arxy; may

prlvate respondent, three wezks farther time is alloved
to file reply. Re;omder, :.f any, maybe fj ed w:.thin
two weeks thereafter. List on 07.04.1998 .

};( filed within two weeks thereafter,

f ' List on 02,02,1998 for direction,

T e rer s V. <
! (s.Das-Gupta) ) (V N, Mehrotra)

; Member (a) ' Vice-Chaimman

i 14/02,02,98 On the xequest of Shri S.N.Tiwary, representmg

|

{

R.Rang Rajan) . (VN .ﬁehrbﬁra )
SKJ Memoer (A) Vice~Chaitman
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15/7.4.98 . Shri S.N,Tiwary,Lgounsel for private
~N

Respondent prays for time for filing W.S. shortly.
Shri Lalit Kishore, Addltlonal Standing Counsel for
the mxmn@rﬂm official Respondents, also prays

for three weeks' time for filing W.S. Three weeks*

time is allowed to file W. S. and re301nder, if any,
be flled w1th1n two weeks thereafter. List on

2 6 98 for direction.

L
( G. Narasimham )
Member (J), Member (A)

-
1

16/2.6.98 Shri $.N.Tiwary, Counsel, appearing for
private Respondent, prays for time +to file W.S.

Four weeks! further time is allowed to file
. /

o ; l' | the same and Rej01nder, if any, be filed w1th.1n

three week thereafter List the OA on 2 d:pf

September, 1998 for direction. '

f«‘*z ~ ‘ ( L.R.K. Pras'ad ‘; T ( V.N. I"Ehrotra )
< ,ID\ - Member (A) : - Vice-Chairman
17/@2 09,98 ° " *  The learned counsel:for the pvt. respondent
] .

Shri S,N.T iwary, 'pfa'ys for and is alloved four weeks
further time to file W/s. Rejoinder, if any, may
s . be filed witha.n threenx weeks thereafter,
| Llst on 27,11,1998 for direcktion.

N_;—Q/Q:_, . M\Q

.RO o P Sad) (v.NoMehr?tra)
SKJI w Merﬁef:a(A) . Vice-~Chaimman

S
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18£27.11.98 W/s has been f£iled on behalf of thasbfficial

x

,] ' - respondents, Shri_S:N.Tiwary, counsel for the pvt,
' ' respondents prays for and is allowed one week time
| time to file W/s. The applicant is allowed to file
rejoinder within three days. '

List it for direction on 18.12,1998,

_ 4V :
. - {Lakshman Jha) (LﬁE.K.PrasafT”ﬁ—ﬁ
SKI - , Member(J) Membe r (A) :
§ /
- ¥
19/18,12,98 Learned counsel for the applicant states

‘that pvt, respondeht' has also filed W/s, He prQYS
for and is allowed one week's time for £iling LY

¥
rejoinder. List on 22.03,1999 for hearing.

f)er e

“\’ .
PR
: 1

o (Lakshman Jha) - " (L. R.K.Frasad)
SKJ Member(J) - Menber(A).
20/22.3.199 As the Member (J) has not come to

Ay

the office list it for hearing on 15.4.99.°

o
‘ ( L.R.K.Prasad )
t » - : SKS v _ Member (A)

l 2;/15.04.99 Shri J.P.Sharma, counsel for the applicapt.

. List it on 30.06.1999 for hearing.
. | i )
i »
(U.HmiQgliana) gs.mazagan)
SKI Member (A) W%ce-Chalrman
‘ ) 3
22/30,06,9° . For want of time, hearing is adjounred to
05,08,1299, ,
) . \ \ ) N NM/ | |
= - ‘ (L.R.K.Frasad) (S.Nardyan)
- ) SKJ " Merber(a) ~ Vice-Chairman
ahel ,J
i
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23./ 548.99. |
\For want of time, list it on 27.9.99 for hear

LNG o

(s. NA

24./ 27.9.99,

>

‘AYAN)

MEMBER "(A) e VICE=C HAIRMAN

| - \
' oy ) . ) A\
- "For want of time, list it on 19.11.99 for hearing.. )
-~ /fces/ - (L. RMINE ,wa) (S. NARAYAN)|-
L MEMBER (A) - © VICE=CHAIRMAN
; ' 25/19. 11@__99 . Let it be listed again om 28,12,1999 .
| - for hearing. | - W :
r- . . : "
! g . (8.Narayan) |
. SKI ‘ ’ - Vice-Chairman - |
| 26/28,12,99 . Since VB is not available today, the hearing
ii is adjourned to 14,.02,2000, :

SKI g | | . Member(d) .|
’-2'7/_»41,4;.2,2000 None for the applicant.
| B E | Sh.‘ 8.N.Tiwary, counsel for Pvt. respondent.
. : S List it tur hearing on 7.3.2000 .’
% . ' . : '
i i' N ) — 7~_ 3‘(®Q
- AKI - (L.J®R) & -+ (L.R.K.PRASAL)
o - m ABER(J) MEFBER(A)
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28/7.3.2000 Ssh. J.P.Sharma, ‘counsel for applicant. |
' Sh. S.N.Tiwary, counsel for Pvt. respondent.

. Sh. V.M.K.Sinha, $5C, for respendents.
.+ e . . _ .., List_ it for hearing on 6.4.2000

Ce—
. : . ., -
; P B ¢ 4 ¢ . c e o
SN0 SESTS I S T S S S T e e R
Do - C::;/—’i::::> :

H IR N - i 4 (L.Jm) . T .o . LIRS .- -. (L.R.K.PR.ASAD)
it=. o MEMBER(J) e i g oo \' MEMBER(A)
(R B -
é
LAl oLt Lo
29/6,4.2000 None for the appllcant. 3 ‘Lﬂ
| Sh. S.M.Tiwary, counsel for respondent.

List it for. hearing on 23.5.2000 .

_ . 4 T S ‘%)WW
MINGLIANA) (L.JHA)

~“MEMBER (A) '  MEMBER(J)

AN

i

akr” (L.
29./ 20.,7.2000,

»

Shri N.P. Sinha, u1th Shrx i.0. Pd. for dppllcant. —_—

1 for the ap licant.
30/23S§r§°9.m K Sginﬁ°Ka niﬁsg?n?%r 0.1, d

Shri S.N. T$hary,NiRivabyasGRURaSLefOr She Fespongdents.
\
Heard. ledrned Ldstsdt for b&@réﬁgtPQS?oﬁgggﬂQQts n
both the Oas ,

amely) %48/96 and 366/96 stands concluded.

(L HMINGLMANA) .~ (L.JHA)

Order reserve

AKJ

MEMBER(A) MEMBER (J)
(LsR oK. PRASAD) (S. NARAYAN)
m&mezﬁ-(a) VICE-CHAIRMAN
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- 31./ 20.7,2000,

- Shri J.K. Karn, the counsel for the applicant.

Shri U.M.K.ASinha, the counsel for respondents.
Shri S.N.Tiwary, the counsel for pvt. respondent.
Heard learned counsel For the partxes. Arguments

in both the ﬁAs,,namely, OAs 248/96 and 366/96 stands

concluded..Drder'raserved;

(LeR4K. PRASAD). (S. NARAYAN)
MEMBER (A) VICE=CHAIRMAN

oo,
ronounced (along with 0A 248/96) as

per seya:ate sheets. i
: "42212/’7

(S.Narayan)/v.c,

32/12.10.2000 : order o

skj  (LYR.K.Pra ad)/m(A)



